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(b) '& d (c) The nlain su.ggestions, 
relate to upward ipc(ease in the input ... 
output norm for the purpo c of reple'ni h ... 
nl n of imported input again&t e port 
and increa c in the ratc of CCS for 
p Iyeste.r b ended fabric and blend ' d 
yarn. ecessary technical and cost dat 
would form the bas.is for ny deci ion in 
this I , -aId,. 
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186.. SHRI : Wi 11 the 
Minister of TE I I ES be . plea ed, to 
fefCl" to it 0 r ply given to' Unst 'Iced 
Question No. 2959' on 14 ... 8-87 regarding 

110 ,ation by Planning CODlmiss·on or 
moderni' ation of NTC mill ' and t tc : 

a) whother election of potentially 
viable 'Dlills ha~ been nlade for the pur .. 
pose of nlodern'isation and ra tionalisation 
of TC mill ; 

(c) if .0, the detail_ th reof;, 

(c) whether the chemes fOf n1oderni .. 
, tion and rationalisation have been recti .. 
vcd after re-f rmulation; and 

(d) if so the de tail thereof? 

HE DEPUTY MI ISTER IN THE 
MINISTRY, OF TEXTILES (SHRI S. 
KR SHNA KUMA, ). : (a) and, (b) Te'· 
ha ten.tative]y reported id ntification of 

' 42 Qlills for the purpose of selective 
lrl0 rde· -nisati n. 

(c) ~n~ ~d) he schenles prepared by 
the 8ubsldlane are to be considered by thel 
Holding COlll pany. 
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1187. SH I AMAL DAT A : Will the 
Minister of TEXTIL b p ea ed to tofe 
t the l'epJy given to Un tarred Question 
No. 3061 on 14 .. 8 .. 87 l!'~garding clo ute of 
N . C min and state : 

(a) wbeth r there ha b en any decision 
to 0108 dOW.D any . TC mill in ,the 
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(b) to what e _tent the I bour rationali­
ation c erne ha e been · mJjlem~nted; 
nd 




